IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT NYDERABAD
hE
C.A, 985/95. ~Dt._of Decisien s _13-08-96._
K. Balakrishnarae | es Applicant.

Vs

1. The Unien of India, Rep. by
its General Manager, SE Rly,
Garden Reach, Calcutta-43,

2. The Divl,.Rly, Manager,
SE Rly, Visakhapatnamed,

3, The Chief Medical Superintendent,:

SE Rly, Visakhapatnam-d4, +» Respendents.
Ceunse)l for the Appliéant $ Mr. P.B.Vijaya Kumar
Ceunsel fer the Respendents t Mr, V.Bhiamna, Ad4l.0GSC,
CORAH-:--

THE HON'BLE SHRI R. RANGARBJAN s MEMBER (ADMN,)
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Srder

Oral Order (Per Hen'ble Shri R.Rangarajan,Member (Admn.)

This OA is filed praying fer a direction te the

-respondentzgér treat the peried frem 3-1-92 te 11-6-92 .4

duty peribqifor a censequential directien te the respendents
te refund the ameunt ef Rs.24,723/- tegether with interest

at 18X per annum yw.e.f. the date of retirement.

2, The applicant submitted a representatien fer the
abeve relisf which was rejeetgd by letter ao.ﬂp&/neeh/oun/
63/93 Aated 11-5-923 (Ahnexuzue;). .Snbleqnentily he has alse
filed a representatien gt. 11101993 (Annexurefia addressed

te R<2, - MpiJ.Satyanarayana Murthy prexy ceunsel fer ﬂr.V.Hhiaanna,‘

legrned ceunsel feor the respendents whe appesred in this case
ceuld net tell whe;her the r?presentation of the applicant
dated 11-1C=23 gddressed te R-2 is dispesed of ‘epnet, It
is yery sed’, that even a miner infermatien ceuld net be
‘4 icitated frem the respendents ceunsel, In view of the
abeve the fdllewing directien is givens=-

Re2 sheuld dispese of the representatien ef the
applicant dt. 11-10-93 (Annexure-3) in accerdance with the
rules anéd inferm the applicant within a peried of twe menths
frem the dite of receipt of a cepy of this erder, ;i the
applicant is geing te be aggrieved by the reply te be given
by the R-2 he is free te appreach thislrribunal by filing
fresh OA under the releyant previsien ef AT Act,

3. The OA is erdered accerdédingly. Ne cests,

(Registry sheuld send 3 cepy ef this OA alengwith
enclesures and judgement te Re2)
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(R, Rangarajagp)
Haphor?hﬂmg:?'
Dated 3 The 13th Auquet 1996,
Toictated dlopén Coact)” = fbys
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Capy te:

The Gensral Manager,
Seuth Eastern Railway ,
Garden Reach, .
Calcutta - 43,

. The Divisionel Railuway Manager,

South Eastern Railway,
tisakhapatnam,

The Chief Medéeal Superintendent,
South Eastern Railway,
vigakhapatnam - 4,

u

Cne copy te Mr.P.B.vijasya Kumar, Advecate,
CAT,Hyderabad,

Gne cepy to Mr.Y.Bhimanne, Addl.CGSC,
CAT,Hyderabad, _

One copy to KexlLibrary, CAT,Hydarabad:

Cne duplicate cepy:

YLKR



(-
@%35 s'(,f

|Y3t T3y CHECKED | BY
COMa2ARED BY RPEROIED 3Y

THE CENTRAL ADMIN

ISTR-TIMI TRIBUNAL
CHYDTRY LD BENC

CH HYDIR:BAD

THE HOM'BLE ZHRI RR-NGATHIAN: M(A)

DATEZD: zgrg},?é _ !

_ t
il Q/ J?Ctm NT .
o.x" wb./q C.P,.0. !
in
|
En"\.\lu ?g(/?r
e ISQI-
ND DRDAR AS TO 00575,
|
YLKR IT COURT

Aere AEERE nfam
Cantiad A&mmsdﬁwa Tribuml |

go il Y
28 A 1996

= N
HVD\['!.. ARRD BLN‘:H

e P BAe






